
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 30/08/2026

(2021) 09 SHI CK 0096

In the High Court Of Himachal Pradesh

Case No : Civil Writ Petition No. 4577 Of 2020

Lambi Devi APPELLANT

Vs

State Of Himachal Pradesh And Others RESPONDENT

Date of Decision : 27-09-2021

Acts Referred:

Citation : (2021) 09 SHI CK 0096

Hon'ble Judges : Tarlok Singh Chauhan, J;Satyen Vaidya, J

Bench : Division Bench

Final Decision : Disposed Of

Judgement

Tarlok Singh Chauhan, J

1. The instant petition has been filed for the grant of following substantive
reliefs:-

i. That any appropriate writ/order or direction may kindly be issued and recovery
notice dated 24.06.2019 be quashed and set aside, in the interest of justice and
fair play.

ii. That any appropriate writ/order or direction may kindly be issued and the
respondents may be directed not to recover any amount from the petitioner, and
respondent may also be directed to repay the amount which was deducted from
the salary of the petitioner.

2. Since recovery notice dated 24.06.2019, as impugned in this petition, stands
withdrawn by the respondents, as is evident from the letter dated 18.11.2020
(Annexure-R2) appended with the reply of respondent No.3, therefore, nothing
survives for adjudication in this petition. Accordingly, the petition is disposed of
as having been rendered infructuous.

3. However, it is made clear that in case the petitioner has still any subsisting
grievance, he is at liberty to avail such remedy as is available to him under the
law.
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Pending miscellaneous application(s), if any, shall also stand disposed of.
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